- CENTRAL ADMINISTRATIVE TRIBUNAL
S PRINCIFAL BENCH
. 990
. 0.A.N0S.575/2000, 608/2000, 24/2000, 576/209
; 577/2000, 578/2000,
? New Delhi, this the QS’- day of January, 2001,
| Hon'ble Shri Kuldip Singh, Member Egz
Hon'ble Shri S.,A.T. Rizvi, Member
DA=575/2000
1. Prifem Bingh s/0 Teja $Singh;
2 Chander Sheel /0 l.akhami Chander;
3. I.D.Rana s/o Bharat Ram;
4. R.D.Sharma;
S, Fajinder Kaur d/o Daljit Singh;
&. Satwant Singh s/0 Rachan Singh
. 7. Fulbir Singh s/o EKartar Singhg
S -
8. Mukhtiar Singh s/o0 Lachhmn Singh;
9. Jaswinder Singh s/o Palip Singh;
10, Amrik Sinqh s/0 Labh Singh;
‘11. Sukhbir Singh s/0 Mohinder Sihgh;
12, Gulzar Singh s/0 Chura Kam;
13, Sarban Ram;
14, Harbhajan Singh s/o0 Sant Singh;
o,
15. Harmail Singh s/0 Basant Singhg
1&. Ralbir Sirgh a/0 Bachan Singhg
17. Erahm Dass s/p Gurhayx Ram;
18. M.S.Freet s/o Arjun Singh;
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Frincipal

E.S.Bchhal s/0 Babu‘Singh;

Yogesh Guleria 5/6 G.S.Gulefia;
Gurdev Singh s/0 Fhambi

E.M.Gaur s/o Om Farkash Sharmas
S.8.FRang s/0 Nihan Singhj

Surjit Singh Mittar s/o Ram Partap;
Dhani Ram s/0 Ragh Ramj

Lal Chand s/0 Erij Lél;

Flaram Chand s/0 Sadhu Ram.

s .Applicante

VERSUS
Union of India through Chairman-cum-

Secretary, Telecom Commissioner, Ministry of

Communications Department ot

i

Telecommunication, Sanchar Bhawan, 20, Ashoka

Roéd, New Delhi.

General Manager , Telephones

Section, Chandigarh.

.. Respondents




-

OA = 608/2000 \

19,

19.

20,

FParas Fem =/0 Sh. Chatro Ram
Burcharan Singh s/0  Sh. Mohfnder
lRajnish Ba]é w/0 Sh., VYinod Kumgf
Jaspal Singh s/0 sh. MdhinderVSinéB
Pushpa Wati w/o Sh. Darshan Kgmé}
Deepak Chatrath s/o Sh. D.F. Chatrath
Madan Lal s/o Sh. Mansa Ram

G.9. DChandi s/0 Sh. Naranjan Singh
Saroi Rani w/o Sh. Jai Farkash
Ashwapi Fumar 8/0 Sh. Tulsi
Jaswinder Sinoh /0 Sh. Arian s;ﬁgh.
Marezh kumar s/o Sh., M.M. Gos;;g v\
Foonam Sanval D/o Laipatrai

Sama Warmkti w/o Sh, Shailender Singb
tishwani Dhinara s/o Sh. Fk.L. Dhinagra
Harinder Fagr w/o Sh. Saravjit éingh
kartar Chand s/o gh. Haro Rém.

Amar Sinogh 5/5 Sh. Rawan Das

Gophoor Fhan s/0 Sh. Hasandeen

Harsh Lata wro Sh. Arvind Kapila
Reeva khosla w/o Sh. Ealbir Khoala
Foonam Grover w/o Sh., M.L. Grer?

Ra i R%ﬁl w/o 5h. Subhash Chandér.
temlam Sharma w/o Sh. Raj HUmaé Shar
Fheot Crhand s/0 Sh. Des Rai

Chamary Fam 3/0 Sh. Rulia Ram

- Sushma Joshi w/0 Sh. kamaliit Joshi

Saingh

Ram

ma
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_ B, »ﬁanchan Kala w/0 Sh. ALK, Kalafﬁi‘
il 29. ,<)Loveleen w/0 Sh. Kashmair Chand‘:t
0. ﬁi?eeta Rani w/o Sh. Fawan kKumar
3 N .kiran Bala w/0 Sh. Jvoti Parka§h ¢?
2. ‘Balbir kaur w/o Sh. Tarlock Sinéﬁf{f
T, f;nderiit Kaur w/o Sh. Amar 91nngAAf
q, .Kuldip raur w/o 8h: Jarnail SanH
IS. dasbir Faur w/o Sh, Sewa Singh
e Rekha warge w/o Sh. Sanisy Sharma
7. Balbir Chand s/o SH. Sarwan Rém
8. ;Gufnam Sinah s/0 Sh. Sarbinder Sinah
I9. "Rajnish kumar s/0 Sh.Sukh Ram
40, Madhu Gupta s/0 Sh. Rakesh Gupfé
ﬁ 41. - Sushma Rani w/o‘Sh. Ke§hay Kumar
472, Shalinger Singh s/0 Sh. Ramesh Mohan
473, Sushma w/0 Sh. Satish Kumar
44, Surinder kKaur w/o Sh., Gurdial Singn
45, Fanwaliit Sethi s/0 Sh. Amrik éingh Sethi
46. -Anita fAogarwal w/o  Sh. M.L. Aégé?vaj
47. Shiv Uass Rai s/0 Sh. Jagan Naghjvﬁai
48. Santosh Kumari w/o Sh.Jagat Kumaé b&tta

All working as Sr. T.0.A. office of Frincipal.

General Manager, Telecom, Chandigarnh.

49, Ashol ktumar s/o0 Sh. Des Raj working as Sr.T0A, o/0

Chief Beneral ranager, Funiab Circle, Chéndigarh,

.«+Applicants.
VERSUS .
. Union of India through Chairman¥cum-5ecretary,
Telecom Commissioner, Ministry of Communication,

D/0 Telecommunication, Sanchar Bhawan, 20, Ashoka
Road, New Delhi. '

&2/ , : . sessRESCONdent,




OA=24/2000

I
1. " Sukbminder Fal s/0 Sh. Piare Lal -lage 40 years

working as Senior T.0.A. (Phones) olog‘ General Managet

Telecom, Ludhiana.

b
&

~ ..

2. Amarjit Kaur working as Senior T.0.A. 0/0

General Manager Telecam, Chandigarh. .

3. Fajneesh Kumar, Senior T.0.A. o/o General Manager

Telecom, Chandigarh.

i
1
4, Rakesh FKumar Sood, Senior Ti0.A. o/0 BGeneral

Manager Telecom, Chandigarh.

;
5. - Dev GBupta Senior T.0.A. o/?_ General Manager

Telecom, Chandigarh..

'...Applicants

T —

Versus :

Unlon of India through Chairman- -cum-— Secretary, Telecom

Commissxonpr. Ministry of Communications Department of

L

Telecommuqicatiod, Sanchar Bhawan, 2Q3 Ashoka Road.

H}

New

Delhi.

<« Respondent

+ g e
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oA-577/2000

1@,

11,

fARA SINGH SON OF g, JIT SINGH, O/0 DET M/W BT
under GMM +GMTD BT..Bhath;nda.

RANJIT SINGH SON OF sH. JARNATIL SINGH, 0/0 DET
M/W BT under GMM »GMTD ET, Ehathinda, |

GURDEEF SINGH son OF S. BHAGWANT SINGH, 0/0 DET
M/ W BT under GMM ,GMTD ET. Bhathinda.

HANS RAJ SHARMA SON OF SH. MILKHI RAM, O0/o DET
M/W BT under GMM s GMTD BT. Bhathinda.

THANA SINGH S0N OF 5. kKUNDA SINGH, 0/0 DET M/W BT
under GMM ,GMTD ET.

MAKHAN RAM SON OF gH. UDHAMI RAM, 0/0 DeT m}w BT
under GMM ,GMTD ET. Bhathinda,

IQBAL SINGH SON OF s. BUTA SINGH, O0/o DET M/W BT
under GMM sGMTD ET. Bhathinda.

JASWIR SINGH SON OF g, RANJfT SINGH, 0/0 DET M/w
BT under GMMm +GMTD ET, Ehathinda.

SATISH KuMAK SON OF gH, FARDHAN SINGH, 0/o DET
M/W BT under GMM +GMTD ET. Bhathinda.

KRISHANA DEV] W/0 SH. RAJINDER GOEL,0/0 DET M/W BT
under GMM +GMTD ET, Bhathinda, \ .
AMARJIIT KkAUR W/0 s, SURINDER SINGH, ©0/0 DET M/W BT
under GMM +GMTD ET. Bhathingda.
SUNITA BUFTA W/0 SH. ASHOK KUMAR,

0/0 DET M/w RT
under GMM ,GMTD ET. Bhathindga.

e o

. -.,_‘.....-...M.,; e
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13.

14.

16.

17.

18.

19.

—3-
PREM LATA II W/0 SH. JUGAL KISHOR, 0O/o0 DET M/W BT
under GMM ,GMTD ET. Ehathinda.

SATYA DEVIE W/0 SH. M.L. GOYAL, O/0 DET M/W BT
under GMM ,GMTD BT. Bhathinda.

HARPHUL SINGH SKON OF SH. HARFHUL SINGH,O0/0 DET
M/W BT under GMM ,GMTD ET. Ehathinda.

KRISHAN LAL SON OF SH. MADAN LAL, O/0 DET M/W BT
under GMM ,GMTD ET.Bhathinda.

SURINDR KAUR W/Q SH. RAJINDCER MKONGA, 0/0 DET M/W
under GMM, GMTD, EBT. EBhathinda.

HARPAL SINGH SON OF SH. INDER SINGH, O0/0 DET M/W
BT under GMM ,GMTD KT. Bhathinda. ,

VINOD KUMAR SON OF SH. BRIJ LAL, O/0 DET M/W BT
under GMM ,GMTD ET. EBhathinda.

PAWAN KUMAR SON OF SH. OM PARKASH, O/0 DET M/W ET
under GMM ,GMTD ET. Bhathinda.

MAHESH RANI W/@ SH.RADHAY SHAM, O/0 DET M/W BT
under GMM ,GMTD ET. ERhathinda.

VED KUMARI W/0 SH. JAGDISH KUMAR, O/0 DET M/W BT
under GMM ,GMTD RT. Bhathinda. _

CHARAN FAL KAUR W/0 S. MALKIT SINGH,D0/0 DET H/w BT
under GMM ,GMTD EBT. Ehathinda.

KANTA RANI W/0 SH. JAGDISH RAJ, O/0 DET M/W BT
under GMM ,GMTD BT. Ehathinda. '

SAROJ BALA W/0 SH. SURINDER KAUR, 0O/0 DET M/W BT
under GMM ,GMTD BT, EKhathinda.

NISRMALA DEVI W/0 SH.PREM KUMAR, O/0 DET M/W ET

under GMM ,GMTD ET. Ehathinda.




28.

[

2.
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SH. JAGSIR SINGH SON OF SH. GURDIAL SINGH, O/o DET
M/W BT under GMM, GMTD BT. ERhathinda.
SURJIT SINGH SODHI éON OF BASANT SINGH,0/0 DET M/W
BT under GMM ;GMTD BT. Bhathinda.
VIR SINGH SON OF S. MUKHTIAR SINGH, O/0 DEf M/W BT
under GMM ,GMTD ET. Ehathinda.
TEJA SINGH PREMI SON OF SH. CHAND SINGH,0/0 DET
M/W BTV under GMM ,GMTD ET. EBhathinda.
BHARAT BUSHAN SINGLA SON.OF SH. BUDH RAM,0/0 DET
M/W BT under GMM ,GMTD BT. Ehathinda.
SAT PAL SINGH SON.OFJARNAIL éINGH, 0/0 DET M/W ET
under GMM ,GMTD ET. Ehathinda.
SH. RAJ KUMAR SON OF SH. CHIRANJI LAL, DET Coxial )
under GMM,GMTD.EBT. Ehathinda.
JASWANT SINGH SON OF ASSA SINGH, DET Coxial
under GMM,GMTD.ET. Ehathinda.

' \
MOHAN SINGH SON OF S. BURBAX SINGH,DET Coxial
under GMM,GMTD.ET.Ehathinda. '
SMT. SAROJ BALA w/D SH. BHUéHAN SHARMA,DET Coxial
under GMM,GMTD.ET.Bhathinda.
SURJIT SINGH SON OF SHAM SINGH,DET Coxial
under GMM,GMTD.ET. Bhathinda.
BALBIR SINGH SON OF SH. BACHAN SINGH,DET Coxial

under GMM,GMTD.ET. Bhathinda.

AFFELLANTS
Union of India through Chairman—cum—Secretary,
Telecom Commissioner, Ministry of Communications,
Department of Telecommunication, Sanchar Bhawan,

20, Ashoka Road,‘New Delhi.

Chief General Manager, Telecom, Pb, Cércle,
S€0 No,102,103, Sector 34-A, Chandigarh.

Resvondent:,




OA=578/2000

17.
18.

19.

Gurbaj Sinagh son of Sh.éucha Siﬁéh
Mahavir 8ingh son of Jitaram

Har jit Singh son of Gurdev 8ingh
wamal Kumar Sharma son of 8h.Dina Nath
R.8.Thakur son of Sh.Thanthi. Ram
Hburmail Chand son of Sh.Sant Ram
Rajinder Singh son of Sh.Kehar S8ingh
Nirmal Kumari wife of 8hiv Charan Singh
Nirmala Devi wife of Ashwani Bharma
Krishna Devi wife of Satish Kuamar
Harvinder Singh son of Sh.Bhag 8ingh
Manjit Kaur wife of Faramjit 8ingh
Shiv Kumar son of Rém Chand

Jagpél SIngh son of Sh.kKehar 8ingh
Ripudaman SIngh Rawat son of Bhupal Singh
Snehlata wife of Naval Kishore
Omawati wife of Jaginder Kumar

Rekha Kamal wife of Pawan Kighna
Jaipal

Sur jan Singh son of Isher 8ingh

Prem Lal son of Chaudhri Ram

Kuldip Singh son of Pishora Singh
Bhupindér Singh son ;F Chanan 8ingh

Nirmal Sinqh son of Sant Singh
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27.
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A,

6.

7.

49.

-0

Forodully won of Sat Fal Jolly
Gurdip Sinah san of Sohan Singh
Givdhart Lal son of Hira Lal
Madghu Sharma son of Sangal Ram
Anita Lﬁmari wife of J.S5.Walia.
Sarojvﬂala wife of Mr.S.r.Miglani
Satish Fumar son of Late Shi.Nasib Charil
Sulekha wife of Mr.Famesh Haul
Shubkla Fa wife of Sh,Fam Frar b ash
Fushpa Fapoor wife of S0 Eapoor
Chauginds: fonbas gon of ML Guplba
FRita Fanr wife of Marmiam Hingh
Lalaita Bokast wife of 8h.SH Fak sty
Madan Molbiarn SCY € ff'.«'l'y anhiva sl

N\
Mirmalas Fondart wi e af Fawirn tesr boingr
Asha Chliabra wife of Madan Gopal Chhabir a
Meenakstii wife of dchwany Shar ma
Reeta.wiFe of Rajinder Lal
Shashikala wife of ARs jok Ehanna
Rama Rani wife of Rakesh Fapooar
Tripta‘L@te wife of Daman Sain Laroiye
Usha Wadhwa wife of Har jeet Singh
Suriita Fani wife of Chand Fam
Harvinder kaor wife of RS Baiwes
Famankart wife. ofF Fuzhifiwant iy b a
Andta Yeroma wife of Subh Sagar Verma
Madarn Lal son of Gurdayal

Ramina  Hhacin wife of Fakesh Kumar Brasio,

[ .
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Fat ewhy Poavmar  Bhardgee sof o fabte laawg

Sharme

Alka Sharma wife oF Sushil Foamar Shar ms
- ¥, . - -~
Fatesh Huwnari wife of Aszhalk Shar ma
Farcoesh Ponnar o o wie e 0f Fateab Fognar Sepg e el )
o Shvar miis wi e of Suresh Shorma

g et A san eF Sakoant Chandd

Amar jit soan ofF

ot Ui R
(RO l-:.-* 3 Facny wa e mf Tobar Fran
Frdta Hhoat pa wiFe of BB AL e
Fruna FRanna s e ofF Sun )l Bhanna
Durander bumarl wife of Yinod Dhall
mERE Sharin e i Fe of Soali L Sk ma
Bat1ah Bala wife of Gnil BRa des i
Chander "Fanbs  wife ofF P Thom

)
Shreshts Malajan wife of Trnderpal Mabe g
Nirmal Fasr wife of Ajit Sipah
Mok i ridder Samab Atweal san of Eikloar Ziragh
RIATES]

Fall Sinah son of Sueriil Sinab

Ana ks Dao e wiFe af Foldis

R
Al WO ke ae Benmaor T s wnden [ SR
Derer sl Mamacger Foo jats Cir e ]  Cheoad tgace .,
Nanak Sinob sor of Sur it Singh

Durmtt Bargic son ofF Soe § L S vah

Both Wi ko1 o N A R TS IXTITN oY

freral Megnager T badoimun Le g b ogor, « Fogaar o
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Suresh Eumar Dhingra son of Jugal Eishore
Frabodh Chand son of Sh.Ritari Lal
Rajindsr Humar \:s.or'. of Sl'n.f-lah&r' Chand

il WOrk g as Genior TOS wrider

General Manager Teleconmunications, Bathonda,

Harwind HMand son of Suabash Chand

Amar 1t won of Subash Chand

ALY workang as Senior TOA  Gerer s

Marrager Telecuammuntcations, Jal bandivar .
ceeRpplicants.
Versyg .

Union of India through Chasrman~—cum—Secret ar v

Telecom Commi

Lone Ministey g
Communicat 1ons, Department of

Telecommun1cahimns. Sanchar Bhawan 20, ashob s

Road, New Delhi.

Chief Gareral Manager (Fun jab Cilroled

Telecammunicat ions Chandigart.
General

Mariager, Telecommunicat inne, Fopair

-

Genera) MarmaqQuer, Teleconmmunicaticns,

Bathindas.

General Marmager Telecomaurnicet ors

)

Jallandhar .

ceLFeepondent s,
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0A-576/2000

1.

&,

8.

1@.

11,

1z,

ROMESH CHANDER SARALCH son of Sh. Rai

NARAIN SINGH MANHAS son of Sh. Malha Singh-Manhas,
O\o Area Director Telecom, JAMMU , .
KISHORT LAL son of Late gh, Dharam Chand,Sr.

TOA. Telephone Exchange, Rajpuri.

SANJEEY KUMAR son of Sh.'Tirath Ram Gupta, s,
TOA, Office of Telephone Xqc, Rajouri.

BIMAL KUMAR  son of Late sh, Kamal Nain Sharma,
Sr. TOA, Office of Telephone Xgc. Rajouri. .
NEELAM KUMAR I daughter of Sh. Sita Ram, sr.

TOA, Office of Telephone Xgc, Foonch.

Sarlach, Sr. TCA, Office of Telephone Xgc, Foonch.

ROMESH KUMAR son of Mal Ram, sy TOA, Office of

JAGDISH rag son of Sh.Girdhari Lal, Sr.T0A
Office of T.D.E., Udhampur.

SHIKANDER SINGH SOn of Late Sh. Narotam Singh,
Sr.T0A, Office of T.D.E., Udhampur .

GURCHARAN SINGH, sSon of Sh, Kesar Singh, Sr.TDA,
Office of T.D.E.,l Udhampur,

SHASH] BALA daqghter of Jagdish Raj, sr, TOA,
Office of T.D.E,, Udhampur,
SUNITA SHARMA daughter,of Funya Datt Sharma,

Sr., TOA, Office of T.D.E.,Udhampur.




132,

'ﬁ%4;

16.

17.

1

19.

20.

8.

14

DALJEET SINGH son of Gurbax Singh, Sr. TOA,
Office of T.D.E., Udhampur.
SANJAY PANDITA son of Sh. Vasu Dev Pandita,

Sr. TOA, Office of T.D.E.,Udhampur.

RAKESHWAR PAL son of Sh. Nand Lal, Sr.TOA, Office

of T.D.E., Udhampur.

KARTAR SINGH son of Sh. Amar Singh, Sr.TOA, Office
of T.D.E., Udhampur.

SANDEEFP SHARMA son of Sh.lLate Sh. K.L. Sharma, Sr.
TOA, Office the Area Director Telecom, Jammu.

BODH RAJ SHARMA son of Sh.Tirath Ram, Sr.TOA,
Office of Area Director Telecom, Jammu.

MOHAN LAL MANGDTRA.son of Late Sh. Bindru Ram,

Sr. TOA, Office of Area Director Telecom, Jammu.
BALDEV RAJ son of Late Sh. Amar Nath, Sr. TOA,
Office of Area Director Telecom, Jammu.

SATISH KUMAR VERDI son of Late Sh. Munshi

Ram, Sr. TOA, Office of Area Director Telecom,

Jammu .

GURMEET SINGH son of Janak Singh, Sr. TOA, Office
of_Area Director Telecom, Jammu./

SUNITA GOSWAMI w\o Maj. P.K. Mangotra, Sr.TOA 0O\o
the G.M.T.D. Jammu.

ROMESH KUMAR RADHU san of Pt. Badri Nath Bhatt.,
Sr. TOA, 0O\o Area Director, Leh.

SUMIR JI RAINA son of S8h.D.N.Raina, Sr. TOA,0\o

Area Director, Leh.
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6.

z8.

15

M.S. REEN son of Sh. Gazzam Singh, sSr. TOA, O\oO
D.E. CSD, Jammu.

EAN KISHAN son of Sh. Hakim Chand, 8r. TOAR, O\o
G.M.T.D. Jammu. ,

SUKHVINDER KAUR dauéhter Sh. Harcharan Singh,
SR. TOA, O\o D.E. CSD, Jammu.

DAVINDER SINGH —-II son of Sh. S. Swaran Singh,
Sk. TOA, O\o S.D.0 (T), Doda.

EALBIR SINGH son of S. Mian Singh, Sr.TOA,

O\o TDE, Udhampur.

EALVINDER SINGH son of S. Swaran Singh, &r. TOA,
O\o Area Director, Jammu.

DARSHANA DEVI daughter of Laté Sh. Rattan Chand,
SR. TOA, O\o Area Director,(T), Jammu.

NEERJA SHARMA, daughter of Late Sh. Chander Dev
Sharma, Sr. TOA, O\o Area Director, (T),Jammu.'
SAHAR SINGH son of Sh. Kehar Singh,SR. TOA,

o\o AOTR Udhampur.

DAVINDER SINGH -I,son of Late Sh.,Séntokh Singh,
Sr. TOA, O\o Telecom Exchange, Doda. |
ROOP LAL son of Sh. Srwan Dass, S;. TOA, O\o
Telecom Exchange, Doda.

FARKASH CHAND son of Dassu Rém, SR. TOA! O\o
Area Director Telecom, Jammu.

ANIL KUMAR KOUL son of Late Sh. Onkar Nath Koul,
Sr. TOA, O\o Area Director Telecom, Jammu.
TARSEM GUPTA wife of Pinkal Seth, Sr. TOA,

O\o TDE, Udhampur.




MOHAN LAL BHAGAT son of Sh. Rasal Chand, Sr. TOA,
O\c SDO,(T), Katra.

ASHOK KUMAR.—II, son of Sh. Jangali Singh, SR.TOA,
O\o GMT ,Sringar tJammu).

VIR PAL SINGH . son of Late Sh. Tej Pal Singh, Sr.
TOA, O\o Director DUM (TF), Jammu.

RITA RANI KAKKAR wife of Sh.Raman Malhotra,Sr.TOA,
O\o GMTD, Jammu.

TRIPTA SHARMA—II.wife of Late  Sh. J.C. Sharma,
Sr. TOA,_D\O Area Director,(T), Jammu.

BIMLA DURANI wife of Shs. A.K. Bakshi, Sr. TOA,
O\o Area Director, (T), Jaﬁmu.

FRAN KUMARI wife of Sh. P.L. Bhat, SR. TOA,

O\o Area Director (T), Jammu.

TRIFTA SHARMA-1 wife Sh.O.P..Sharma, Sr. TOA,

O\o Area Director (T), Jammu.

SHAMA DEVI wife of Sh. Ashok Kumar Sangotré,

Sr. TOA, O\o Area Director(T), Jammu.

ROMESH CHANDRA gén of Sh.Shiv Singh, Sr.TOA,

O\No GMT, (D), Sringar/Jammu.

RAGHBIR SINGH son of Sh. Krishan Singh, Sr. TDA,
ONo GMTD, Jammu. 4

SAT PGL son of late Sh. Oma Datt Sharma, Sr. TOA,

O\No GMTD, Jammu.

SANJEEV KUMAR son of Late Sh. Rattan Lal, Sr.TOA,

O\o GMTD, Jammu.

NARINDER KUMAR sbn of Late Sh. Ram Chander,Sr.TOA,

O\o SDE Trks., Jammu.




34, SUNEETA SHARMA DAUGHTER OF Sh.Durga Dass, Sr.T0A,
O\o SDE,Trks.,Jammu.
N L] E !
85. FAQIR SINGH Jamwal

. son of Sh. Sarishat Singh

Jamwal, Sr TOA, O\o SDE, Trks., Jammu.

. AFPLICANTS
(By Advocate: None for applicants in ‘all the cases?

VERSUS

Union of India through Chairmanmcum—Secretary, )

Telecom Commissioner, Ministry of Communications,

Department of Telecommunication, Sanchar Ehawan,

2@, Ashoka Road, New Delhi.

)

Chief General Manager, Telecommunication, J&K,

Circle,Jammu Tawi.

. . .RESFONDENT ‘
(By Advocate sh. K.R.Sachdeva in all the OAS, exCept No.576/2000)

(Sh. H.K Gangwani for respondents in OA=576/2000)

O RDER

Delie§ered by Hon'ble Shri S,A.T. Rizvi, Member (A):=-

A11 these OAs ( OA Nos. 575/2000, 576/2000,
.577/2000, 578/2000, 608/2000 and 24/2000) have been
filed by the Sr. Telecom Operating Assistants ’(for
short Sr.TOAs) wérk1ng 1n”' the establishment of
Respondent | No:1 (Chairhan-cum—Secretary, Teiecom
Commissioner, Ministry of Communications, Department of
Telecommunication, New Delhi) and are seeking promotion
to the rank of Junior Technical Officer (JTO) . in the
same establishment on 1dent1¢a1 grounds and by impugning
the same set of orders, w1£h the consent of the.1earned
counsel on either side it is, therefore, brbposed Lo

a/dispdse of these OAs by this common order. -




Aot AR T

{18)
o The abp?ﬁcants in all the OAs are aggrieved oy

<%= provisions of the JTO Recruitment Rules, 1936
(hereinafter referred to as JTO RRs, 1996) and have
‘mpugned +the vires of the aforesaid RRs on the ground

that the provisions of Articlie 14 and 16 of the

Const

o
-t

-ut.ion are thereby hit. The applicants have aiso
aiong side impugned orders issued by the respondents vor

Folding screening tests for promotion to the post of 70

{

sgainst  35% quota prescribed in the atoresaid RRs.
N \ AN

As ncne was present on behalf of Lne
sprilicants  in any of the 0As, we have heard the iearnead

Y

counsel  Tor  the respondents, in detail, and have A130

perused the material on record.

AY

has  been challenged by the applicants, insotar as the

te to the contentions raised by the appiicants

i
2
=2

D
-
—
Y]

e

rnrovide as follows,

4{A) The posts of JTOs are to be filled 50% by
direct recruitment through gompetitive exémination (in
accordance witH the .1nstructions jssued by the
Department 1in this behalf) and the remaining 50% hy

promation/transfer as indicated under column 12 of the

Schedule to the aforesaid Rules,

{8 The aforesaid column 12 of the Schedul

()]

provides that 50% posts of JTOs to he fille

3
D
Qa
o

<

cromotion/transfer of departmental candidates wiil, in

T

o}
Q

turn, be filled 15% by prom

n of departmenta’
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candidate through a competitive examination and the

%emaining 35% by promotion/transfer of Transmission

assistants (TAs)/Wireless Operators (WOs)/Auto Exchange
Assistants(AEOs)/Phone Inspectors (PIs) and Teiecom,
Tecinical  Assistants (TTAs). The same column 12 of the

chedule further provides that the above mentioned 15%
nosts  of JT0s  to  be filled by promotion of
departmental candidates through A competilive
examination will De SO ‘111pd by employees, other tharn

rhe following employees, considered eligibhie fTor the

purpose:; -

“{i) borne on the regular establishment and

. working in Telecom. Engineering Branch

of Department including those working in

the office of Chief General Manager,

Telecommunication F1rr|eQ/D1qtr1rT other
than,

(a) Transmission Assistants, Telephone
Inspectors, Auto Exchange Assistants and
Wireless Oppraforq and TTAs.

(h) Piumbars/Sanitory Inspector/Conservancy
Inspector,

{ii) Working 1in Telecommunication Factory,
other than those borne on industrial

estabiishment.”

J

oy

5. From the aforesaid provisions of the JT3O

9]

RR3-1996 made effective from 9.2.1996, it is cigar That
the post of Sr. TOA is inciuded in the list of oificers

rendered eligibie for consideration under the 15% quoLa

earmarked for promotion of departmental cAancidates
through a competitive examination. For the same rasason
the post of Sr. TOA cannot be said to be inciuded for
consideration under the 35% quota earmarked Tor o0e&in

Filled through promotion/transter of TAs/WOs/AEA:3/FPIs

and TTAs,

d/,
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8, The aforesaid RRs have been framed under the
proviso to Articie 309 of the Constitution and thair
validity cannot, therefore, be ordinarily que:tlﬂ ned
except  on the ground of violation of Articles 14 and 16
of  the Constitution That is why, the applicants have
advanced the plea of violation of the afor sgiu Articles

ot the Constitution by the act of the respondents i

exciuding them from  the scope of consic
P
nromotion  under the aforesaid 25% quota, We wi

eraltion

i
-ty
b
5

Py

with  this ssue in the Toilowing paragraphs, Ajong

).

11
q»

the applicants have alsc placec reiia

it

)
g
i
-

certain  administrative/executive instructions issuad by

\

oy

the respondents and piaced on record at Annexures A-3,

A-4 and A-A4, A1l these instructions were issuad HRTore

the Aaforesaid RRs of 1996 came into Torce and,
thereftore woulid be void t the extent any of these are

repugnant.  in  any manner to the provisions of thea
atoresaid RRs. Thus invoking the atoresaid
administrative/executive 1instructions in support  of

/

their case will not help the applicants.

. Insotar as the vires of the aforesaid RRs o
996 is concerned, it must bhe pointed out that whiie
Articie 14 o7 the Constitution does noti 3170w

discrimination between equals, the same also does not

profibit  framing of different sets of ruias for
different categories/cadres of employees.  Admitteciy

the cadre of the applicants is different Trom the cadre

of the TTAs and the other categories included in the

atoresaid RRs. iWe  also find that theare are 1wo
different routes available to the Sr.TOAs (appiicants in
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Lhese 0OAs) for getting promoted to the rank of JT0s.

Firstly, they can seek promotion under the aforeséid 15%
aquota through a competitive examination. Secondly, they
(Sr.T0As) can first get promoted to the rank of TTAS
through ‘another competitive examination and thereafter
get  promoted  to the rank of . JTOs under 235% quota

£
1

aforesaid, We find that a distinct provision has been

made in  the TTA RRs 1998 (Annexure R-3) providing for

the absorption/promotion of Sr. TOAs (applicants in

)

these 0As) to the rank of TTAs. Viewed thus, the Sr.

TTA

=1
m
3
Q.

T0As  constitute a feeder cadre for the post o
At the same time are e]igfb]e, subject to certain
conditions,  for  promotion directly to the rank of JT0O
indar  the 15% quota forming part of the aforesaid RRs

1336, In our view, therefore, there can be no question

—- L

of invoking the provisions of Articles 14 and 16 of the
Tonstitution in  the OAs under consideration, and the

corresponding plea advanced by them is rejected.

~J
—

he learned

ounsel appearing ftor the

respondents has drawn our attention to the orders passed
hy  the Chandigarh Bench of this Tribunal on 20th  May,
1939, in a similar case and involving similar issues
whareby the prayer of the applicants for interim relief
was disposed of. A copy of the order passed by the

oh i ga
Chandigarh Bench has been placed on record at Annexture
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he findings of

2]

thne  Chandigarh Bench of this Tribunal récorded N the

aroresaid order. The following extract taken there from

will bhe found usefyl for arriving at a Just anad

air

conclusion in this case: -

a4
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"Notwithstanding the claim of the
applicants regarding the qualifications
for the cadres . of Sr.TOAs/TOAs and TTAs
being similar for forming part ofFf a
‘walk-in group’, this letter makes It
clear that these are two separate cadres,
We can take judicial notice of this fact
also that qualifications Tor direct
recruitment to the post of TTAs and JT0s
are essentially of technical nature and
are of much higher level,. That there is
some  similarity at the initial stage,
cannot  be the determining factor that

these are two equivalent or similar
cadres,

6, Applicants have very strenuously
argued that after 1ntroduction of
sophisticated machinery by the Telecom

Department,\ the cadres were restructured
and the applicants are also dealing with
sophisticated machinery as TTAs are,
Such a contention is apparently
deceptive, On a closer scrutiny, we find
that the cadre of the applicants s
basically of the persons who would be
operating such sophisticated machinery,
whereas the other categories,
particularly the TTAs are the employees
who would be responsihle for maintenance,
repair and other up-keep of that
sophisticated machinery, Both these
cadres have their separate Recruitment
Rules with provision of distinct nature
of duties,

7. Annexure R-2 is a copy of Telecom
Technical Assistants Recruitment Rules;
19328 and examination of the same provides
Us  with a fact®r which negates the claim
of the applicants altogether. The cadre
of Sr.T0As is included in the category of
feeder cadres for appointment to the
posts of TTAs in Category III, through
competitive examination. Here also, the
pasts of TTAs are first to be filled from
Category (1) which are basically
technical people and, thereafter through
qualifying screening  test of Category
No.(2)  and only thereafter from the
category of Sr.TOAs, through a
competitive examination. Thus, the claim

of  the applicants against 25% quota by
by-passing Categories (1) g (2) as
aforesaid, prima facie appears to be far
fetched, particularly for posts of UTO
which sti higher than TTAs,

8, While considering such a prayer fo
interim relief, a court of law i
required to examine whether th
applicants have a prima facie case +
their favouyr. Admittedly, and even a
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per the case of the applicants, as long
as the Recruitment Rules of 1396 stand,
as they are today, and are not set aside,
applicants have no claim against the 25%
quota, We will be assuming too much if
we permit the applicants to be considered
against the aforesaid 235% quota, meant
for other categories, by ignoring the
Recruitment Rules at this stage. It is
yet to be decided "'as to whether the said
Recruitment Rules for posts of JTOs are
in violation of some provisions of the
Constitution and are likely to he

- quashed. Prima facie, rules can always
be framed, providing for different quota
for different categories, as it is in the
present case. We do not find existence
of any inherent vested right in favour of
the applicants wunder any law for +this
purpose, much Jless in the Chapter of
Fundamental Rights in the Constitution of
India as claimed by the applicants. What
to say of Fundamental Rights, they do not
have as yet a right even under the
Recruitment Rules,

9, As discussed above, we are of the
opinion that prima facie the cadre of the
applicants 1is of non-technical nature,
while the TTAs, included under 25% quota,
are technical. Obviously, there appears
to be no comparison between these two
cadres, Such comparison, as claimed by
the appiicants, on the basis of equal pay
scales 1is quite tedious as, if accepted,
1t can made many more categories of
employees eligible for such posts. Yet,
the rules have made a provision for some
persons -even in the. cadre of the
applicants who may have technical
aptitude for technical jobs by earmarking
15% quota for their promotion through
competitive departmental examination. 1In
our opinion, that sufficiently takes care
of the claim of the applicants.

10, Article 14 of the Constitution does
not.  allow discrimination amongst equals,
but coes  not prohibit framing oTF
different sets of rules for different
cadres, The cadre of the applicants is
different from the cadre of the TTAs and
other categories included in the 1996
JT0s  Recruitment Rules, aforesaid, we
have &lso examined the nature of duties,
their status and also the position of
Sr.T0As  under the 1998 Recruitment Ruies
vis-a-vis T.T.As. In our considered
opinion, the applicants have no case _at
aill,  what to sav of existence of a prima
facie case, for grant of interim relijef.
4s praved for, Accordingly, the praver
for interim  relief is hereby rejected
é%femphasis supplied).”
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<f? The aforesaid order of the Chandigarh Bench of
this  Tribunal is not a- final order and cannot,
therefore, bind on us. A7) the same we find that the
findings recorded by the Chahdigarh Bench, which have
heen reproduced above, are totally in accord with ‘the
provisions of the aforesaid RRs of 1996 and RRs of 1998,
Tt will be seen that we have already reached the same
conclusions  in  our discussions outlined in paragraphs
preceding the paragraph 7.

9, In the background of the ahove discussion, the
Az cannot  survive and deserves to be dismissed, We
P order accordingly. No costs,
Q - |
- (S.A.T. RIZVI) | | (kulDIP SINGH)
MEMBER(A) MEMBER (J)
{(pkr)
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